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Present: Hon'ble Mr D.C. Verma, Judicial
Member . . :

The applicant appears in person.
Mr A. Deb Roy, learned Sr. C.G.S.C.,

appears on behalf of the respondents.

Heard the applicant and the
learned counsel for the respondents.
Hearing  concluded. As per ordér
dictated separately the  0.A. is

dismissed. No order as to costs.




¢ e Y
? il
LT
i CENTRAL ADMINISTRATIVE TRIBUNAL W\
A . GUWAHATI BENCH
OANO..\];EiZc.ooooocooc Of 2000
8.6.2000
DATE OF DECISION..............
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The applicant appears in person . _ ADVOCATE FOR THE
“““““““““““““ = = = = = = = "7 T PETITIONER(S)
~VERSUS~
@he Union of India and others ' RESPONDENT (S)
1
Mr A. Deb Roy, Sr. C.G.S.C. V ADVOCATE FOR THE
- S RAL s DT RAT IVE TR A RESPONDENT (8)
SN e RS
THE HON'BLE MR D.C. VERMA, JUDICIAL MEMBER
‘«'!’.O.‘.lu‘lo’(b«-l‘;t*vd" N
.THE HON'BLE
Java AN wn-\:.:'t Jila s P A o

1. Whether Reporters of local papers may be allowed to see the

judgment 2 o T RER(S)
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the = T
judgment ?
ALV e O THE

-4. Whether the Judgment ig to be c1rculated to ther other Benches ? ~C

Judgment delivered by Hon'bl¢ Judicial Member

;
et f - { =
. Rilse ot 4 ‘\‘:)
- . - n . . . )
JNSOT TR POR :
-, e e e - - i ~—
. . , ) T BN s R
e s LY . M LSRRI RPN BN )
M
ai
AR RO (Y Lt
PR P B I S N T T L B T
AR i ;
“ — INde LLader
- r© » v
LI . . _ R
L e oA 2] N A Rer o (R 5 mv Tt
e zoment ¢ N
. -
| -
TR = T T PRI e 5
4 7Y b S s o ‘ 1 [ £ ) v A!‘\
PR ?



IN THE CENTRAL»AbMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.157 of 2000

Date of decision: This the 8th day of June 2000
The Hon'ble Mr D.C. Verma, Judicial Member

Shri Boloram Pegqu, .

Inspector, Central Excise,

Jorhat, P.o. Jorhat,

Assam. - ...e..Applicant

The applicant appeérS'in person.
< versus -

- 1. The Union of India, through- the
Secretary.
Government of India,
Department of Revenue,
Ministry of Finance,
New Delhi. .
2. The Commissioner,
Central Excise Commissionerate,
Shillong, Meghalaya. '
‘3. The Commissioner,
Customs Commissionerate,
N.E.R. Shillong, Meghalaya.
4. The Joint Commissioner (P&V),
~Customs and Central Excise,
Shillong, Meghalaya.
- 5. The Assistant Commissioner,
Central Excise Division, Jorhat,
P.O. Jorhat, Assam. .....Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

O R DE R (ORAL)

D.C. VERMA (JUDICIAL MEMBER)

The applicant has filed this O.A. challenging the
order dated 7.2.2000 (Annexure B to the O0.A.) and also pray
that after the order dated 11.2.2000 (Annexure C to the O.A.)

was passed the relieving order dated 18.2.2000 be also

quashed. \
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" 2. Heard the applicant and Mr A. Deb Roy, learned Sr.

C.G.S.C. appearing on behalf of the respondents. The

‘applicant was transferred vide Annexure A dated 28.1.2000

from Sibsagar Range,"Jorhat. Central Excise Divisioﬁ‘Ato
Agartala Airport, Agartala éustoms‘Division. This order was
communicated to'thé applicant vide Anne?ure B dated 7.2.2000
by the Assistant Commissioner, Central Excise, Jorhaﬁ; The
transfer order was kept in.abeyance by order dated 11.2.2000,
Annexure C to the 0.A. SubSequeﬁtly, aﬁ order dated 5.5.2000
was passed whereby the applicant was transferred to Jorhat
Central Excise Division. The grievance of the applicant is
that the Assistant Commissioner, Céntral Excise, Jorhat has
by another order, which is not under éhallenge, transferred
the applicant to join at Numaligarh Range. For the reasons
best known to the applicént, the order by which the applicant
has been transferred by the Assistant Commissioner has not
been cﬁallenged in this O.A. During the course of argumeht,
tﬁe applicant has submitted that he is willing to join at
Jorhat Central Excise Division after expiry of his earned

leave. Whether the Assistant Commissioner, Central Excise,

L

- Jorhat has or has not the power to transfer the applicant to_

Numaligarh Range is a question which cannot be considered in

this O.A. as the said order is not under challenge.

%. ' The learned counsel for the respondents has submitted
that the applicant was transferred to Jorhat Central Exc1se
D1v131on by the Commissioner vide order dated 5.5.2000 and
the ‘'said order was communicated by the Assistant Commissioner
to the applicant on 10.5.2000. By the same order the
applicant was allowed to join at Jorhat Division and was
directed to join ét Numaligarh Range. Copy of the said ~“order
has been produced before the court by the learned counsel for

[
the respondents and the same has been placed on record. The

o

Order.ieeeeee
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order of the Commissidnér dated 5.5.2000 further shows that dZ
‘the .applicant was relieved on 18.2.2000,aﬁé/direction was
given to the Assistant Commissioner, Central Excise, Jorhat
to pay the outstanding salary for the months of March and
April 2000 to the applicant} The applicant, during the course

‘of argument, has admitted that he has received the salary of-

March and April 2000.

4. As the order impugned in this present 0.A. was passed
By the competént authority and there was no violation of any
statutory provisions, the O.A. deserves to be dismissed and

is dismissed. No order as to costs.

| | (t»/ .
Dated: 8.6.2000 - /

( D. C. VERMA )
JUDICIAL MEMBER

nkm
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I THE GENTRAL ADMINISTRATIVE TRIBUNAL 2 4
" GAUHATI BENGH :GAUHATI. -
(In application U/S 19 of the Administrative

Tribunal Act,1985).

0.A.No. | /S F  Ja000.

Sri Boloram Pegu

- VS. -

’?Solowa%)f%%u

Union of India

INDEKX
sl.No, Annexure Particulars Page No.
e é,/”‘ Copy of transfer order
e © No. 3/2000 datéd 8 Shedts
AU 28142000,
f//;. T Bt Voo COpQ\bfkrelieve order 1 "
X,» » dated 7.2,2000,
e \Q. C - Copy of order dated
N . 11.242000, | 9
4;ﬁ D | Copy'of letter dated
154242000 , : 2 n
5. E Copy of Earned Leave
application dt.13.3.,2000 1 *®
6. F Copy of joining report |
" dte 344.2000, 1 n
T G Copy of representation
déted 3.4.,2000 4 "

COntd..o 2 L ]
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S1.No.  Annexure Particulars Page No.
8. H OCopy of letter dated
27.3.2000.
9. I Copy of Ist. reminder
: | Q<
10. J Copy of 2nd. reminder
dated 17.4.2000. §
11. K Copy of 3rd reminder
L (
~ dated 28.%42000 —
12. L Copy of a letter §
dated 22.3.2000.
13. M A letter dated
28.2.2000.
Vi N ATz Bzn Aol

v

22000 on RS ONal

contd...P. 3



Central Administrative Tribunal,

Gauhati Bench, Gauhati.

: ! . . .
O.A. 'No. / Sf—?>‘ - . /2000.

T%%otcnn»vr’£i;§«A

Between

Sri Boloram Pegu
' Inspector, Central Excise,

Jorhat, P.0. Jorhat,assam ... Applicant.

and
i.'Union Oof India
I Through the Se¢retary.
| Govt. of India,
.Deptt.of Revenue,
Ministry of Finance,
New Delhi. |
2. The Commissioner,
- Central Excise Commissionerate,
shillong, Meghalaya.
3. The Commissioner,
Customs Commissioneréte,
| N;é.R. Shiliong. Meghalaya:&
4. The Joint Commissioner, (BQM)
Customs and Central Excise,

Shillong,‘Meghalaya.

Contd...P/4
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(5) The assistant Commissioner,

P-tlo >am

Central Excise Division,Jorhat,

P.0. Jorhat,assam. ... Respondents.

Details of the application

1. Particulars of the order against which the

Application is made.

Y

The application is made for challanging the
Validity of relieve order dated 7.2.2000 w.e.f.
18.2.2000 passed by the Assistant Commissioner, Central
Excise Division,Jorhat (Respondent No.5) after
11.2.2000 in the light of the order dated 11.2.2000
Passed by the Joint Commissioner (Per) Central Excise
Shillong (Respondent No.4) and the order dated
'10.2.2600 passed by the Commissioner, Customs of N:E.R.
Shillong’(Respondent No.3) and non payment of salary
for the month of March/2000 and April/2000 respectively

to the applicant.;

2. Jurisdiction of the Tribunal.

The applicant declared that the subject matter
Of the instant application is within the jurisdiction

Of the Hon'ble Tribuhal.

Contd,...s



3. Limitation

The applicant further declares that the

prescribed under section 21 of the Administrative

Tribunal Act,1985.

Qe
application is within the limitation period 1§

4. Facts of the Case

4.1 That‘the app}icant ;s a citizen of India'
and as such he is entitleé to the right, protectién
and previleges as granted under the constitution

qf'India.

4.2, That the applicant was appointed as Inspector
wee.f. 18.11.83 and posted at Dibrugarh Customs &
Central Excise Office then;tranéferred to Agartala
Eivision}Office in the year 1984 then Jorhat
Divisionloffice'in the yeaf 1987 then to Central
Excise Range Office, Sibsagar in the month of
March/98 to 18.2.2000 then now under transfer and

posting to Agartala Air-Port.

4.3. That the applicant had been transferred and
posted from Central Excise Range,Sibsagar to |
Agartala Airport uhderlAgartala Customs I&vision
vide order No.3/2000 dated 28.1.2000 bassed by the
Respondent No.3.

Photostat copy is enclosed as Annexure=A.

Contd. .6



4.4 That the applicant had been relieved from (Xﬁ
Central Excise Range,Sibsagar- to new place of
‘Posting w.e.f. 18.2.2000 vide order dated 7.2.2000

by the Respondent No.S.

Poolosoen

Photostat copy is enclosed as Annexure-B.

4,5 Thét thé Joint Commissioner (B&W) Customs

& Central Excise,shillong i.e. Respondent N§.4

passed a order dated 11.2.2000 noﬁt}elieve the
concerned officers with referring ;he original order
No.2/2000 and 3/2000 both dated 28.1.2000 respectively

passed by the Respondent No.3.

Photostat copy is enclosed as Annexure-C.

.

4.6 - Tﬁat‘the Respondent No.3 also passed a ofder
aated 10.2.2000 to all the fiéld formations under
Customs Cbmmissiénératé, N.E.R. Shillong had been

- directed noﬁ?}gzgeve the officers transferred/pésted
vide Estt. orde; No.2/2000 and 3/2000 both dated .
28.1.2000 whichvhéd been clearly mentioned in ordér

dated 11.2.2000 passed by the Respondent No.4.

4.7 That the applicant submitted the copy Of
the said order dated 11.2.2000 with a letter dated
15.2.2000 to the Sﬁperintendent.central Excise Range,
Sibsagar on 15.2;;000 for infbrhation and necessary
action with copy to the Respondent No.4 for necessary
action.

Photo copy is enclosed as Annexure-D.

Contd..”?
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4.8 | That thé applicant was on earned leave §
wee.f. 6.3.2000 to 31.3.2000 prefixing with A

holiday i.e. on 4.3. 2000 and 5.3.2000 and suffixing
with holidays i.e. 1 4.2000 and 2.4.2000 respective-

ly.

L
Photo copy is enclosed as annexure-=E.- Eg

4.9% That the applicant submitted joining
report on 3.4.2000 in the office of the Superinten-

dent, Central Excise Range,Sibsagar.
- Photo copy is enclosed as Annexure-F.

4.10 That the applicant submitted the represen-
tation dated 3.4.2000 regarding non-payment of
salary to the'applicant for the month of March/ZOOO
to the P.lespondent No.2 with a“copy to Respondent
No.3.

Photo copy is enclosed as Annexure-=G.

4.11 Thét the Superintendent Central Excise
Kange, Sibsagar returned the earned leave application
alongwith joining report dated 3.4.2000 and the
. N [
/ CovVerm
representation dated 3.4.2000 with ceaeefaggé letter\

dated 27.3.2000.

Phéto copy is enclosed as Annexure-H.

4.12. D That the applicant was informed in writing
dated 27.3.2000 not to make any corfespondenceé with
the Superintendent, Central Excise Range,Sibsagar
for which the”applicant has not besen attending at

the office of the Superintendent,Central Excise
Range, Sibsagar ﬁill date of submission of this petit-

ion.



-

4.13. That the applicant did not receive
any instruction from the Respondent No.2 (}A

regarding representation dated 3.4.2000 till
v ,
seagsnta. dalo .

o

4.14. That the applicant sent first reminder
on 7.4.2000 to Respondent No.2 for necessary

action.

Photo 'copy is enclosed as Annexure-I.

4.15 That the applicant again sent 2nd.
reminder dated 17.4.2000 to the Respondent No.2

for necessary action.

Photo copy is enclosed as Annexure-J.

2.16 That the applicant again sent 3rd
reminder dated 28.4.2000 to the Respondent No.2

for necessary action.

. Photo copy is enclosed as Annexure-K.

contd...9



4.17 That the applicant begs to state that

the representation dated 3.4.2000 and reminders
dated 7.4.2000, 17.4.2000 and 28.4.2000 were sent

to the respondent No.2 with remark "Advance copy" asr
the applicant had noéyélternative as the respondent
No.5 directed to the Superintendent »Central

Excise, Range,Sibsagar not to entertain any
correspondencés with the applicant w.e.f. 27.3.2000
for which thé same could not be submitted through

pProper channel.

4.18 That'the applicant begs to state that the
Respondent No.5 has been depriving from drawing
salary for the month of March/2000 and April/2000
respectively and also depriving from attending
official duty at Central Excise Range, Sibsagar
even after receiving of the said order dated
11.2.2000 in the same day through *‘FaAX' which was
Passed by the Respondent No.4 whérein catagoracally
directed to all Assésﬁant Commissioner, Central
Excise Division under CEntfal Excise Commissionerate

not to relieve the concerned Officers.

contd..10
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4.19, That the applicant was preaent,ﬁgizge (Sgé

oFf;ce of the respondent No.5 and evidenced the recsipt é
_of the said order dated 11=-02-2000 passed by the ‘35

respondent No.4 through 'FAX'.and as such collected a

Xerox copy of the said order which vas submitted by the Cg

applicant on 15-2~2000 in the office of the superintendent

-

Central Excise Range, Sibsagar.

4,20% That the respondent No.5 has therefors
violated the official proeedure and as such mig-used the

power and daing the act beyond official tapacity,

4,21, That the applicant begs to explain hou the
respondent No.5 has mis~used the official pouwer, The
respondent No.5 allouwed to drauw the salary of an atother
Inspector for the month of March/2000 namely Sri T:C.

_ nelblevad §—
Mahanta who was also reseived w.e.f. 18~02-2000 by the

2oy ove
respondent No.5 in the same recediwe order dated 7=-2~2000,

4.22, , That the applicant had been obstructed by
the respondent No.5 indirectly in tvﬁ.discharging of
. ?%no9uth§~' .
offieinl official duty by, the controlling officer of the
applicant so that some enquiries of particular cases can

be stopped. The matter has been intimated verbally by
the controlling officer of the applicant.

4,23, That. the respondent no 5 had tried to '
remove/displace the applicant illegally from the central

Exciss Range, Sibsagar for the reason es mentioned above.

Contds...18/P
€
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4.24, That the applicant begs to state that the

respondent No.5 may damage the service carrier of the

g
applicant for taking revange for the ressons already Eg-

explained hbove. -

4,25, That the applicant is made victim for negliqence

of respondent No.S.

- 426, That the applicant further begs to state that
the officers in the rank of Inspectors who had been
ref%te?/diverted'?rom customs to central Excise formation
and Centfal Excise’to‘qhstoms formation and subseauently
transferred/posted they have not been relieved by any
other Division both in customs and Central Excise after
10-02-2000 and11-2-2000 except the réspondent No.5 as
there uere cleaf order from respondent No.3 and 4 not

to relisve the con;erned of ficars. It is clearly
indicated that the neSpcﬁdent No.S5 has been enjoying
beyond jorisdiction of power in the name of the head of

a Division and for which the applicant has been harrassed
mentally and also creaﬁéﬁ problems tg the appiicant's
schoo; going children wheo were strictured by the school
authority for non clearance of monthly tution fees

and other dues.

5. GROUNDS AND LEGAL PROVISIONS.

5.1. The applicant‘had bean reliaved from the Central
Excise Range, Sibsagar'u.e;f. 18-2~2000 and same relieve
opaer mas‘signed on 7.2.2000 by the respondant No.S5.

It does not mean that the applicant had been relieved

weea.f. 7,2,2000 . So, that very relisver order

’

Contd.....19/P
3
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dated 7.2.2000 issued by the respondent No.5 had g
automatically lost the validity with effect from ;f
11.2.2000 as per lau. As the respondent No.4 passed A
the order dated 11.2.2000 not to relieve the concerned
officers. So the sending of service Book to Agartala

Division of the applicant notBing but to harass mentally

to the applicant.

5.2. That the respondent No.5 can-not by pass the
order of his superior authority as per lay. But
respondent no.S clearly dishonoured the order dated

11-2-2000 which is very illeqal and unconstitutional.

5.3. That the applicant had submitted the copy of
order dated 11-2=-2000 passed by the respondent No.4

to the superientendent Central Excise Range sfor infor-
mation and necessary action thich was not necessary

from the part of the applicant. The same copy of order
datad 11-2-2000 had been taken by the superientendent,
Cenﬁral %gpjss, Sibsagar personally to the respondent
No.Sh;eFused to receive the sams copy of order uwhich

is very illegal and un-constitutional. Houwever, the

same was sent to the respondent No.5 through registered

post, The respondent No.5 intentionally avoided to

receive the same.

S.4, - That the respondent No.5 has rejected/deprived
illegally from fundamental right as granted by Indian .

&

constitution to the applicant by disallowing to drau

salary for the period mentioned above and from

Contd....P/13
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attending office at the Central Excise Range, Sibsagar

and which is clear-evidence that the respondent No.S

has taken the mattar as personel issue.

88, For that malice in lau and malice in fact

| 1?5“34C5f>ﬁ<21~’§2—?gtk

is explicit in the Cases.

6. DETAILS OF REMEDICES EXHAUSTED :

That there is no other atternative and a
efficious remedy available to the applicant except
invoking the jurisdfction of this honourable Tribunal
under ssction ;%r;} the Administrative Tribunal

Act, 1985,

7. MATTER NOT PENDING IN ANY COURT :

That the applicant declares that any application
writ petitioh or suit is not pending before any

other Court.

8. RELIEFS SOUGHT FOR :

Uunder the facts and circumstances }
explained bhbove tﬁe applicant prays for ths following

reliefs.

B.1. -That the applicant be =2llowed to continue
at Central Excise Range, Sibsagar till the next order

to be pessed eithsr by the respondents no.2 or 3.

8.2. The applicant be permitted to drau his
salary from the office of the respondent no.5 for the

months of March/2000 and April/2000 and @ onuards
until furthe order either from the respondent No.2 or 3.

Contd., /& . ¢
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8.3. Ige’legal validity ?f/reliBVG order ;g
signed on 7-2-2000 w.e.f. 18-2-2000 by the

respondent No.5 be setaside and quashed &fter 11-2-2000

B.4.  The pay/salary for the month of March/2000
and April/2000 respsctively be paid alonguith

necessary interest as per exisfing rule.
8.5, The cost of the Case.

9. INTERIM RELIEF PRAYED FOR

During pendency of the Case the applicant

prays for the Followihg reliefs ¢

9.1. That the applicant be allowed continue
‘at Central Excise Range, Sibsagar till next order to .
be passed by the authority. The salary for the month
of March/2000 and April/2000 alonguith necessary
interest be granted to drau the office of the

. oy
respondent No.5,

The above interim relief is prayed for on

the grounds explained above,

10. APPLILANTION IS FILBD THROUGH SELF.

11. Particulars of I.P.0. ¢

LPJ.N&VO%> L96238¢

Date of issue. 3. G.2a60

issued from Gauhati

Payable at Guwahati

12. - List of Enclosures ¢

As stated above. .
A Contd.[$
Z-
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VERTIFICATION

deo}ahﬂ
y Bebeem Pagu, son of Late Tikirai Pequ,

aged about 42 years, resident of Jorhat working

as Inspector, Caentral Excise do hereby verify that

the statements made in péifgzgghs 1,4,6, 7, 8, 9, 10,
11 and 12 are true to gmy knouledge and those made in.
paragraphs 2, 3, and 5 are true as per legal advice o

and that I have not suppressed any material facts.

T%olo%m Q‘j’?’“

Guuwahati- ; BOBRAR—PESU ) _—
Date : 4T . Dong? - DEPG_NENT.
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()hhl 1 )]("i‘]” (\\1\1!&&1(1\1 4 o (‘L:S!()‘\is
’ NORTH L, ASTERN REGION
SHILLONG.

l
1 ORDER No, 0372000

_1) wed. Shilloag the 28 January. 2000,

Stthject ::' Transfer angd posting, rotation and adjustment in the grade of
~ Inspectors - Orders Regarding,

The tollowing ransfor and posting, rolation and adjustment in the grade of Inspectors of
Commissionerate of Customs, North Eastern Region, Shillong are her eby ordered wilh
immediate ¢ffect and until further orders, '

'—‘—_—""—"-“—-—\_ - T

A \M\ .

[ sl e __Plicc of posting

i Noo | Name of the Ofjeer ' From | To

................. e From ——— e

’ ] S/Slm |

g ot [ Balaram Do cgu. Sibsagar Rangc. i Agartala \import, l
i ! L ohar e pe Divicion : Aaartala Custoims Division, |
[ P - I |
FUL ) Dulal I)H()wrmcl\ | \qmmln R:m% i

S | Silehar ¢, . D !

i T | ST T T e

I S e B SN e -

P03 s S Nazumdar ! Do

| ‘

] ,___,n_._u__-*._____h_z;_,%‘ﬁ_____mm__ﬁ._ﬁ

IL—HH*!"‘:T Chakral m”;h_._,_ Do

| | |

A — T

Fos. 'l A, Umudhlm Do

i

B i e — |
| 06, rgm:;-a.‘“\"“‘“‘"f'uan‘pw e Do il
/ } —__|'Tinsukia ¢, Lx. Division. ! !
. """I‘ ‘““"\"*“*""'ﬁ‘““r' e ""_N“‘;\“

f 07 [N Banik, R YT mge mm Unit

’ _,‘___.______w__ e ’ Silchar ar C. I v e Agaala © ustoms DI\I:_I_Q!L__J
i ] s e
; 08, | R tan Chak: 1!)()11\ Khowai 1.¢ sAgmtala L.Cs, A
s | e A 8-,-‘.‘.‘.-1!1.&)5.““‘!‘.“' Divi <i_<.f”-,_....,_-';\s1&1!iL&LUf_‘fzms_'_?biﬂf.f).zL_J

Contiind on NN g e,
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o s "‘—‘x"v‘ T —
€ .07 :Mazumdar, Sabroom L.C.5. [ DHP Unir,
e — Agartala C ustoms Division, ’ Aeart; 1l1 Customs Division. ,’
S | | _
10 ! AT Livingstone. : | Awartaly R?n% l Do l’
e | f Silchar C. £ Division, ;_- ______ 7 ,
I !
- e —— e r——— ——— T ———
1, ; A Lhoudhm\ < | DHP Unit ! I\hoxmwh at L.C.S. _ |
-_&4 i i Agartala Cu $stuins Division,. 'i Agartala Customs Dmsnon.ﬁ_}l
| L. : ) )
P N ‘ e N T —
L2 8. Bhadacha arjee, ; I B]shalu.nh P.p. ,‘ Stmantapur L.C.< /
: .' \«_'mmh C _ustoms Dx\mon i \mnmh C ustoms Divi VISion. |
T —— . "_""_"_ﬁ"?"—'{""— T e """"—“'4
) i_wm_m_m__mﬁ N — I e ]
13 !13. H. Duita, ! .\Iuhunﬂnul .S, ,’ Bishalg: arh b, P. |
. L. { i
i .’_.\ e ﬁv' _deartala Customs Division, I Agarala ¢ ustoms Division, |
| T i 3 !
LoD, :\J()dak. Simslm Branch Central i Sabroom PPy addition ’
i [

e o ' Lixeise Huh Shlllonu g_.-_\;f()nlll):l[:lf PP

l
I I
S —— e
i3, [ B3: bul | .\lmundn J)m\mn al A I U nit Iuhlnwh atL.C, 5 I
| !

.’

Guwahaii \vart; 113 Customs Division,
JR— .__\*—\1\\\

i

i i
T """—‘\7".\—‘“-“‘"‘ T ———— '~_"‘~"""“"\;T\—"" T~ T ———
o I Dongginlian | Lunglei P p. i Nhazawl CP.F |
' \izaw] ( ustoms Division i Azawd ( ustoms Division !
........ \\\\‘\\—\ﬁ
. i i
T *;‘“—\— ——————— - *"“‘\“N
17, j P. K. Ncihsial APRO. " APLRO. ’

S e __.(.,Nl.l‘.js{(_)g_l}_._s‘_l.lmqI_B.'.__.‘_inl_ljl_lﬁ(.)_g_g' (_Vizawl Customs s Division,

) i |
i ! i

S R — I Rt |
LS. M. Guite | Scrchip P.p, Disposal Branch |

i i
[ ) o i o '
: B Azawd Customs Division, CAawt Cucroms Division, !
. . ' BT ' R AL R ,-,...4..“___7___‘._._“.__“-..Nh-_‘_&,——-‘.*__!
S eeen 5..“‘_~---‘_-_~_ ——— .\\J.‘__.._-__ .. . ———— “\__‘_I
o LT Feihreny, | Silehar C.pJ- AN Unit_ :
) | e g K. nu.w.,.l. C Jusionns mmmn . \1/ ml( ustoms J)nm()n !
_‘ Rt
_— — e . ) !
20 I T Ginkh: mmon“ FAPRO. PRbawzan | C P !
i ' A\r,m\l C ustoms iy mun .’ \1/ awl C ustoms Dl\mon
S R , L Asion,
e e S — J
\ [ - I “—“—‘ \
L L T ’ f hawzanl CPL . Serchip P.p, !
: \n/.ml ( astoms Diy ivision, _Aizavd Customg Division, :
e , ot O G R L .
Sl el oL B i
f . .y . T e— A_-—-M
r L Bhuyvan, I Fechnical Brangly, Anti - >mu«'"lm“ Linit I
S Dnn apur ¢ _ustoms l‘n Ision, memn C ustoms Divisio. ,
e R LN | AL
e e . PRE— - P - e L L ,' . . : cee e L. . v e e ._._--—“~—.’
SN Runaly, *Tinsehia HE e [an Disposal Biancl,
Piventin oo Pivivien CDimapur psomes Pivision
h RRITTTIN Sampong | A0, Antr - Snm"“lm" Unit’
ﬂnn APUEE ey B D e, Dun pur Crrstoms Division,

N I A LNt pene,

Rayips
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25. L. Happyson. K A/S Unit Nampong LCS.

| Dimapur Customs Division. Dimapur Customs Division,
0 i

26. | P.K. Tayec. 1| Law/Disposal Unit. . A/S Unit
_E Dimapur Customs Division, Dimapur Customs Division,
A

27. P. L. Saikia.

Tinsukia 11 Range

4+ | Tinsukia (.l 1)m<wn

28 Ajoy G hosh.

T | s - ——— B L v,

Technical Branch.
Bimapur € ustoms I)xvmon

Aud:( Bmmh
Guswahali C. Iix.

A/S Unit.
Guwahati Customs Division.

29, . C. Sharma.

Nagaon Range.
Guwahati C C. Ex. Division.

Tezpur C.P.F.
Guwahati Customs Division.

30. Madan Baruah,

Lamding Rangge.
Guwahati C. Ex. Division.

Ghasuapara L.C.S.
Guwahati Customs Division.

31. Ms. Karabi Das,

»

A/S Unit.

Guwahati Customs Division.

Technical Branch
Guwahati Customs Division.

1. )

32. G. C. Mandal,

._ﬁm'pnm Roadti(ﬁ;é&_-

33| P.D. Kakaty.

Guwahali C. Ix. Division.

“AJS Unit,

——

Mankachar I’:-P.

' Guwahati Customs Division,

I C. ]) Amingoan,

{ Guwahali Customs Division,

Guwahati Customs Division,

34 ~N. Nandi.

| Jagiroad Rangc

| Guwahati C. Iy, Division.

TAPRO.

38 D K. I\Iilnnlx

39. Swnpan Dag.

——— e

1 Chapaguri A/E
] ])hx_lﬁln_x*(_“__ll Division

D. Dok BRSNS
Gmm]n(n Cusloms Dmsxon
| JuWaial Custo _n.

D.’l“l 1717“ -

_—
Guwahati Customs Division,
e v sion,.

———

“Guwahati Customs Division.

P.B.C. I Range.
] Guwnhjli C. Ix. I)i\is_ion.

Tezpur C.P.T
Guwahati Cusloms Division.

Anti Smuggling Unit
Guwahati Customs Division,

Daranga L.C.S.

Guwahati Customs Division,

Daiu p.p.

Guwahati Customs Division.

e e e —

Tura CPJ

Guwahati Customs Division.
D 20IMS Livision.

AP.R.O.
Guwahati Customs Division.

40, . Chakraborty.

LC.D. DLk C) /\nmlr’(nn

Guwahati Customs Division.

7\)3 Unit.

Guwahati Customs Division.

Centinued on next jage,

Shma prug,
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4]. D. P. Bora. Golaghat Range Customs Divisional Office
| Jorhat C. Ex. Division. Guwahati
42. | Arvind Kr. Singh "1 C.C. Cell A/S Unit
| Hgrs. Officc Shillong Gusahati Customs Division.
A
43,7 |'C. K. Chanda. | Dhubn C. Ex. Division Baghmara L.C.S.
Guwahati Customs Division,
A4, | Ramendu Duita, Oio. the Comxllf::—iif'./\;);)cals Mahendragang PRL) L0 .G
Guwahati. Guwahati Customs Division.
45. | P. Mahanta. DEEC (1.C.D) Amingoan Disposal Unit
Guwahati Customs Division. Guswahati Customs Division.
6. R. Pathak, AL Unit Rangia C.P.J. ,
Dhubri C. Ex. Division, Guwahati Customs Division.
47 A Dulta, “A/S Unit Law Branch .
Guwahati Customs Division. Guwahati Customs Division.
48. Bhagtrath Baruah. C. Ex. Hars. Audit. AYS Unit,
R 3 Guwahati . Jmphal Customs Division,
49| Stephen M. Thang, Disposal Unit. Moreh C.P.JF
Aizawl Customs Division, Imphal Customs Division,
50. S. Chakma. Jowai P. D Do
e e | Shillong Customs Division. (o
5. | T.K. Singh Dhalai P, P, Do
Karimganj Customs Division.
52. K. R. Nath. | Valuation/Audit Branch, AJS Unit.
Dhubii C. Ex. Division, Imphal Customs Division.
53. G. Pannci ‘D;n‘;mga L.C.S. Palldl CPF,
A Guwahati Customs Division. _Imphal Customs Division.
S| Sheikh Taloo T O O —
Shillong
55| N Meiraba, T Anti Smuggling Unit Churachandpur D.p,
Jmphal Customs Division. Imphal Customs Division.
'56. 1. Nungshi Singh | Technical Branch, Anti Smugpling Unil,

Imphat Customs Division,

Imphal Customs Division.

Cenimnied on next page.

CONI//H/CG’ ON 115V eam
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YRR k Goswami,

| C.C. Cell, Custems Hars,
| ,Shlllong.

Sutarkandi L.C.S.

Karimganj Customs Division.

b

58 L Sinha,

Nagoan Ranggc.

mI”cn)‘oJmt L.CS.
}\anmoam Customs Division,

Guwahati C. Ex. Division.

59. Mg, C. Shome,

'Sfi]clmr H Range.

Technical Brancly,

60, | Salil Bh:il(:ll;h:llﬁié
[

Silchar C. Ex. Division.

c. Tinsukia [ Rangc.
Tinsuhia €. Ex. Division,

.\nn Smuruhm. Unit,

[
\ulnn‘ un, \ \nlunn xzxvnlun.

Karimeanj Customs Division#

61, D. Roychoudhury:.

Borpata Range.

Guwahati C. Ix. Division.

Silchar CP.F
Kanmganj Customs Division.

62. Jayanta Banik.

Technical Branch.
C. Ex. Guwahati

Anti Smuggling Unit,
. I\nmngnnl Customs Dwmon

63. Abdul Rouf.

Nagoan Range.

Guwahati C. Ex. Division.

64, J C. Mahania.

Jorhat Range.
Jorhat C. Ex. Division

(»\ - Al R(mhnudlnm

SilharCpw

66, 5. 8Sen,

/\nh \mum'hnﬂ Um(

Karimaanj Customs Division,

}\anmgﬂl_; Customs Division,

Kanmganj Customs Division,

Badarpur C.P.F
Karimganj Customs Division.
' Do
| Dhalai CPF ]

1)lmmnmu w CLDI
}\anmfzmu Customs Division.

61 B C N

Chapaguri /L,
Dhubri C. Ex. Division.

Bhanga PP,
Kanmganj Customs Division.

68— :\Is .S Blmllmhn

Jee. Silchar Range.

Silchar C. Ex. Division

69. | Bhattacharico,

“Fechnical Branch,
Karimaanj Customs Division.

) Unii
Sllc,hn( - Ex. ])msmn

TFulertal C.P.F

| Karimganj Customs Division.

70, |'T'C Roy.,

I}n<1:1i1)i1r' Range.
Stlchar C. _Ex. Division

71. iijfiltii\:ll)()l'l)".

e

Tillabazar p. p.
Karimpanj Customs Division.

P.13.C. Range,
Guwahati C. Ex. Division

72 1. Das.

e e e

73NN Ry,

I’ erry Plnl L.C. S

Do
-

“15’ .u, \ \l\u/ln\ ul\nluu

B ’ -

Silchar C.P.F.

}\nnm«'nnj ( ustoms I)nmon

, Dhammnamr CIJ.
i r\.lnmnml C ustoms lmmon

APRO.
I\'an'mgnn_i Customs Division.

Continued on next poge.

Crvei, s
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Shillong Customs Division.

6
(74 | B.B. Das. AP.R.O. Ferryghat L.C.S.
Karimganj Customs Division. | Karimganj Customs Division.
75, | Sujit Blmlmclmx"j.cc. Law Branch Customs lgrs. Ferryghat L.C.S.
: Shillong. Karimganj Customs Division.
'76. | Tapas Bhatiachatjce C. Ex. Audit, Shillong. Silchar C.P.F.
Karimganj Customs Division.
77, GLP Das, I\finng;llddﬁl?%& Do
Tezpur C. Ex. Division.
78. 1 Ms. V. Muivah. A/S Unit Disposal Unit

Customs 1lgrs. Shillong,

79. Ms. K. P. Laloo. Inspection Cell, C. Ex. Hqrs. Prev. Unit, Shillong,
Shillong. )
80. | A.M. DPaul. 'C. Ex. Hqrs. Audit Branch, Customs Tech/Ad). Hqs.
Shillong, Shillong,
81 |G, C. Sharma. C. Ex. Technical Branch Bholaganj 1.C.S. ' T
' Guwahati. Shillong Customs Division,
82, | Ranabir Chakraborty. P.B.C. Il Rangc. C.C. Ccll, Customs I'qus.
o Guwahati C. ix. Division. Shillong,
83. | D. K. Chetii, fchamati P. D, Customs Hgrs. Law Branch,
Shillona Customs Division. Shillong.
8L V. Angami. Appeal Branch, C. Ex. Hgrs. | Ichamati P. D,
Shillong, Shiflong Customs Division.
85, Sandhip Dutia, Cusl();_lzs‘&l_l.q{';"f’}c\’. Unit, C. C. Cell, Customs Hqrs.
Shillong,. Shillong.
'86. A. Pothmilong, C. Ex. Haqrs. Audit Branch Jowai C.P.F.
‘ Shillong, Shillong Customs Division.
87, | P K. Saikin, Nagoan Ranpe. APRO. Cusu:)ms Haprs.
Guwahati C. Lx. Division. Shiltong,
88, | R.V. Basaimoit, Customs Statistics Branch Customs Iqrs. Prév. Unit.
Hyrs. Shillong, Shillong.
$§9. | Bikram Shankar. C. Ex. Hgrs. Shillong. Do
90. S. P. Dam Roy. Telecom Wing Customs Hqrs. | Customs Statistics Branch

Hgrs. Shillong,

Shillong,. -

Contimeed on next page.

C Onlinged

DHCAL puge.
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91. | Ms. K. M. Syicmlith. CIU-VIG Branch C. Ex. Anti Smuggling Unit
gl Shillong, Shillong, Customs Division, oD
92. D. Rynthathiang Custom Has. Prev, Unit, Customs 'l‘cé:hnicnl Branch
Shillong, Shilfong Customs Division.
T 1 - T
Tl e T EE SRR ¥ NOSSIPUNN S . N, e T ppe— —
93. 1. Longkumer ] Anti Smugpling Unit Law/Disposal Unt, )
. Dinmapur Customs Division, Dimapur Customs Division,
! o '
!
.
[
L
! Sd/-.
¥ : (K. K. DAS)
' CONMISSIONER OF CUSTOMS
1 NORTH EASTERN REGION
i SHILLONG
|
P
o
! .
N
F
|
|
'
{
[ .
|
!
[
Coniinyed dz 16T paos
i
v! ! - -
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70 _
C.No. II(3)16/ET/CC/CELL/SH/2000/ 23— h5 € (\69 Dated : ,28 .od. 2007
Copy forwarded for inféﬁnation and riecessary action to - '
1. The Commis{ioncr of Central Excise, Shillong.
2. The Comxﬁsé}oner (Appeals) Customs and Central Excise, Guwahati.
3. The Joint Cor_fimissioner (P&V), Customs & Central Excisc, Shillong.
4. The Joint Cor_ﬁmissioner (Tech), Customs & Central Excise, Shillong,.
5. The Assistanf_ Commissioner (P&I), Customs Hqr. Office, Shillorig. '
6. The Dcputy//\sq:stant Commissioner of Custors/Central E Xcis¢ __
(ALL). Copy mcant for the concerned officer(s) is/arc enclosed herewith for causing
delivery. :
7. The C.A.Q., Customs & Central Excise, Shillong.
8. TheP.A.O, Customs & Central Excise, Shillong,
9. The A.C.A.O.j,i Customs and Ceniral Excisc.
10. The Administrative Officer, Customs. Hgqr. Office, Shillong.
11.  The Senior P.A. to the Commissioner of Customs, North Eastern Regxon Shillong.
12. The Supcnnlcndm( (ALL).
13. The Branch-in-charge, ET. Il & III/ Accts. I & II/ Confidential/ Vlgllancc Branch of
Customs & Ccn(ral Excise, Shillong,
14, Shr/Smti . , Inspector for compliance.
15. The General “Sccretary, Group ‘C’ }'\ccunvc Officers’ Assocratlon Customs &
CenllalT\cmc Shillong. ;
16.  Guard File. | 2
/Aqa/_—_\
Lg’[ /
(M. L 'DEY)
ASSISTANT CO\/IMISSIONER(P&I)
NORTH EASTERN REGION
SHILLONG

i Continued on next page.
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OFeICE U M0 AnsSTOTANT oot Id»-”u}.u Ny 3
CEMTRAY, BT ) )IH“I‘{(‘"Y: 2JOIEIAT

Dated Jorhnt the 7 Jh rew [rcco

“In pursuance of the I .,tl..ﬁrdor' Io.u“;/ilo@@ dated
:P\,'i:!qmy vhe 208th January "’OC:(} under C.No.nw“u,m./(.
Llff}f’{/?ﬂ’)ﬂfgﬁ‘?-hﬁﬁfﬂ\ ﬂ's-imn 28,1,2000, The Toiio: cing
f)f.t:,cers of Contral. onlm, Jorhat D‘r \rJ, sion are hereby
relio odhaln S ting Bl 10242000 {a/5) wiih a
Traction to report at thelr now diace of posting, shown
against tnnjr HEmS,

Bl

Hoo  Name & Dess ghation  From : To
ta uri Bolomm P@g&;, Insg, Sibsagar pango, Agrar*cama Airpcr%,
Jortat Laiﬁf@ : l’;r’r cust@m’“
ivn, Invn,
de # mpmsad Dorah, Golaghat manga, Qustoms Division
.Insneet@r. - Jorhat Coixy  OFF ice, Guwahats.
'n Dims ‘
3¢ " . Tayun L’fm Mahanta,  Jorhot ml}m, waurpur CelPeFe,
: ,In"mc‘tor. " Jorhat C.Bx. Aringang Qustoms
ovna mvn.
: . Sed i
( Jell, nv AGCHAIN ),
aseln 1rm Coinmi g irmer‘,
Oantpeal ™ ,xm mn  Jnrhat,
? 7
ot e L/3/F R /E’ﬁ/%i (A e : - mﬁ;@u tm Q) 2] 2=

Cony i‘cmmmm‘ for informtion and necessary action to s

“.  8ri B, Qe P@% Inspactor, tsibsagarmﬁﬁg@, Contral Dxecise
L Jorhat Divieion.
“a " Sri D B, Mo Boreny Insp. Golaghat Range, C.I. Jorhat Divn,

Je  S1i Tl tlahanta, Insp.Jorhat fange, C.Fxe,Jorhat Diva.
%o The Gormlssioner, of Customs i NelioRo, Shillong. |
5. The Asstt, Cbmniss&cnnr(P & 1) N.E.R., Shillong.

6o The Supdt., 0.ix,, ibsasar ange,

o The Supdt., C.bx., Golaghat Range. ‘

Gs  The mupdt.,C.b., Joruat Ringe, |

Je  The Asstt. Conmis ssdoner, Agartala Customs pivn, (Adrport
10. The aAsstt.Comnissioner, Custons DivAL.GECice, Guwahati, '
1. The Asstt.Commissioner, farisgand, Qustons Livn, (Co?.R,)
12, The ForaUo/CohuCu/, Cottulie,, Shillens,

5. The Aarts.Braneh/tnnen Zrmentitore, Colne, wmab.

: i Fjx]yooe
{ Tt ”naﬂtuhﬁza Y.

Assiatint Commj 10*'1»1"
Contral Tveinn, Jorh';t
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7/ OFEES11-00 1413 L CORAISEIONERTCKY - | TEL:ZE2ME

S
 OFFICT OF THE COMMISSIONER OF CENIRAL BXC 3 ppd ;,HIIL,ONO.
';l. . N . a ‘ ' ' . . v', l , "
'é S CeNGe 13X (.3}5‘/5'1‘3111:/99/; Lo R2 o , Dcte*ds o) ;on(
. 3 = ‘ _‘I . - " . . , ‘ . , ‘ﬁw "" . . .
e e o g . R TR
e i Tha’ﬁaniatant Commisaionar lel) ‘ c : .
, ’ ’gﬁhtral Excise Diviaian: * o I
. ¥ . ) v B ) . ) . . ) ‘. N ‘ ... ' )
" The. Superintendent TSP i B _'.i‘
N Hqrse Office, ghillenge / o .
. (it T

, Commiusioner of Cuntomg WekeRe, shillong. vidc hia lettor o
C.No- 11/2(3)6/8?/CC/CELL/SH/99/671~72(A) ‘dotes 1040242000 o o

_all_the £igid £orm§tions under Customs Commisaionerate. hove7f;f"“‘
.diructod not to rmlieva the couchncd officers trnnoiorred/ Do
e, ' :

posted vida their Estt. ordex Mos 2/2000 doted 29,0 ggggufnd
v3/éOOO dated 28. le 2000. Congequently to avoid s o;»u-»;on of f
ivacuncian in the grade of Xnmy@ctorn/Sepoys/Havilduxn BYSTAY. P
fwertral gxcise formations it is nereby orde:wd that no oificoa
in the grade of Inspector/SQpcy/Havildar ahould be rolieved -
QK Ixanafer\aud Poatiﬂg ag Lfosued under. Eatt. order Roe 16/2000
deted V4. 02 2000 and 15/2000 dated: 04.02.2000. However, this

(ordes will not apply in the case ot Tranasax and Posting o f,;'

v-ui-

Commissionerate. That 1s to aay oificars pOsted tc “another
N e—————————
Central Exclse formationn rmy be t&llwed.-

!

. ’ " _“. - - £ .‘.-» &

\ ; k"‘ . . \’ . (-) / ' ]
- ' , N d\r" v
I3 L \\ ! .
o - " ( Be THAMAR ) '
. L s . ¢f, = JOINT COMMISSIONER (pev) '

, ' £]{ .. CUSTOMS & CENTRAL EXCISE .
Y : . . ' Vo . SriI Lo.JJi"G .- T 5). : ‘,'
' . ! ' !
. L

& i : . ‘ B )

.
. Tl .,
. LI - . .
\ et ’
. . '.
: . N ¥ + . .
- v
. . L -
. . .
. . LI AL

affectad undex” the above mﬂnt&on@ﬁ ordermp within CentraL 3%ﬁ£‘° 3 .
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To, ,_
The Commissioner’
Central Excisg Commissionerate
Shillong, Meghalaya.
-y

b

(Through Proper Channel)
]

Sir, 1

SUBJECT : Non payment of salary to Sri Boloram Pegu,
Inspector, Central Excise Range, Sibsagar
for the month of March/2000in connection
with relieve order dated 7/2/2000 1issued
by the Asstt. Commissioner, Central Excise
Division, Jorhat against the order no.
2/2000 dated * 28/1/2009 passed by the
Commissioner Customs Commissionerate,
N.E.R. Shillong.

Most humbly and respectfully, I beg to state the few
following 1lines for favour of your kind information and:

necessary action.

.

That Sir, I had been transferred from Central Excise
Range Sibsagar Eo Agartala Airport under Agartala Customs
Division vide order No. 2/2000 dated 23/1/2000 ‘passed hy the
Commissioner, Customs Commissionerate, N.E.R. Shilléng.
Nnccordingly, the Asstt. Commissioner, Tentral Excise Division,
Jorhat issued relieve order dated 7/2/2000 wherein 1 was
relicved 'w.elf. 18/2/2000 from the Central "Excise Range,

Sibsajar (Xerox copy of the same is enclosed herewith).

. In the meantime, the Joint Commissioner, Chstoms &
Central Excisé, Shillong passed a order under C. No.-
LVL3I5/ET-111/99/253-82 dated 11/2/2000 not to relieve the
concerned offﬂcers in the grade of Tnspecpors/ﬂévilders/
Sepoys with referring the order no. 2/2000 dated 28/1/2000
passed by the Commissioner, Customs Commissionerate, N.E.R.
Shillong. 1t @% to be mentioned here that the copy of the
order dated L1/2/2009 passed by the Joint Commissioner,
Customs & Centrgl Excise, Shillong had been sent to the Asstt.

Commissioner, Gcntral Excise, Jorhat through Fax in the same




o . , 22—

day from thefoffice of the Commissioner, Custohs‘& Central
Excise, Shilléng and the same was received by .the office of
the Asstt. Qommissioner, Central Excise Division, Jorhat
accordingly. In the meantime, 1 also collected a xerox copy of
the same andf subsequently submitted to the Superintendent
Central Exciéé»Range, Sibsagar on 15/2/21090 for favour of his
kind 1nformat10n and necessary action and also copy of which
was endrosed ‘‘to the Joint Commissioner, Customs & Central

Excise, Shillong for information.

Under the above facts and circumstances, if T am

parmitted T would like to mention the following few lines.

1) T was relieved from Central EkciSe Range,
Sibsagar w.e.f. 18/2/2000 under the order dated 7/2/2000
passed by the Adstt. Commissioner, Central Excise Division,
Jorhat. ' | ‘

2) But, the Joint Commissioner, Customgs & Central
Excise, Shillong passed the order dated 11/2/2000 not 'to
relieve the concerned officers who were transferred/podted
under order No. 2/2000 dated 28/1/2000. '

3) As such, the relieve order dated 7/2/2000 issued
by the Andstt. Commissioner, Central Excise Division, Jorhat
had become nu[l and void w.e.f. 11/2/2000 for which 1T did not

move to joint in the new place of posting.

Now, it is learnt that the nAsstt. Commissioner,
Central FxcisexDivision, Jorhat ordered not to pLepare/make
Lill of my pﬁy/salary for the month of March/2000 on the plea
that T had already been relieved over ang above, it is .to be
mentioned here that I submitted my representation to the
Commissioner, GUstoms Commissionerate, N.E.R. Shillong through
proper channel w1Lh praying not to transfer me to \garta1a due
Lo my children education problems who are at present studyLng
at Jorhat LaVan "Assamese" as one of the main subjects and

also T YHad bcon,postod a2t Ngartala Division for 4lfour) years
A




and the chy of my representation was endroded to the
Commissioner!f Central Excise, SHillong for . _his <ind

information and necessary action.

THat Sir, T am in restless podition for facing the

above mentio

::W*““““'

ned problem for which my family is sta&¥ving for
of my pay/salary. Moreover, .I am disturbed

mentally and''feeling insecure in the performance of my duties

non payment

at Sibsagar Central Excise Range as the Asstt. Commissioner,
Central Excise Division, Jorhat has been‘Ainsisting the
Superintendent, Central Excise Range, Sibsagar not to allow me

to perform my duty at the Central Excise Range, Sibsagar from
~18/2/2009.

Mornover, I am afraid of my a.C.R. as'my A.C.R. may
be doomed by the Asstt. ‘Commissioner, Central Excise Division,

Jorhat as he has been taking the matter as personal issue.

THerefore, I earnestly request you to look in*o the

matter at ah'early date so that my ‘family will not suﬁxﬁe and
I will not be deprived from my rlght

THanking you,

Yourq faithful Yo,

GPL TN \,4‘
—~ \x / )k )

7

/"

¢ ( BOLORAM PFGU )
INSPECTOR, CENTRAL EXCISE RANGE

' STBSAGAR.
COPY ro :- .|
| ’
[
1) THe\Chief Oomm1551oner
Cust\ms & Central Excise , \
.' . for . information and

necesgary 3ctlon.
A :
)
. , . ;
THe Comnissioner
Customs Foﬁmwsqloneratn
and neceyxsary action.

|

N

+ N.E.R. SHillong\ for information




g
§
3) THe General. Secrebary : \

Group '€ Executive Officers' Adsociation, Customs

oV

and

Central @xcise, Shillong for informatibn and necessary
action. ~We is requested to pursue the matter with the
higher allthority so \that I may not be harrased by the

Adstt. COmmissioner, ‘Central Excise Division, Jorhat 1in
future. ' ’
L \ \

4) THe Zonal President/Secretary, Group 'C \o Executive
Officers's Association Central Excise, Jorhat for
information and necessary adtion.

He is also requested to ta&e similar action.
( B.R. PEGU )

INSPECTOR, CENTRAL EXCISE RANGE

STBSAGAR.

v

. bf il
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The Gomalgsiwner, : Lol v
‘~.Central Bxcis Commissionetate, ' ST
fahillcn% xﬁgﬂéﬂ.mi BRI

{ihoougiy _‘p m@er chmne;;)

sig,

3%;0 s-- Nm—psy’naht of Salary Lo sri Eolorem pegu,
Inspector, Central Exalss Range, swsmar
for <he mongh of March/2000 in c:mnecr.im
with relieve oxder dated /272000 isgued

- By the Agstt.Ccomissicher, Central Excise.
Mvision Johat ggalnst the wodgs No.z/geaa
0 dated 28/3/2000 p assed by the ¢om1.ssimar?
' Gust.ong Eomn gs&@l&l Ca, L. & T

Kindly zefer to my letter datea 3/4/2000 whi.ch was |
sm“ threugh F&x an. the sumject. clted aow . o

_ - I this emn..ction, X wculd like to mmlnd o e;@e&ite
the ﬂ&ut&r as My family is starving due to nun-paymnc of salaxy
fop the menth of Haren/2000. purther, I have to #ié that ng Ely
ga:respmdm& 4s being entertained at the Central Exc:taa ng
Sibseger as pex. the direction of the &aatt.c:omiaaim.smng&
Exchots JOrhat iegsle 18/2/2000 for which the letter as aﬁemsald
could nct. B2 mnﬁ.tted through proper channel.

i
vt
'\,

Under the cove, yau are e atnestly reqaestea -r.o lmk
LNt the natter at B gacly daie .

\ ( BOLORAM PEGU )
o - ‘ ingpector, -
el e el e i e . . _ central . Exc\im
. :
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] ' ' REMINDER- IT

The Commi ssioner,
Central Excise Cowand ssi onexr ate

., | shillong, Meghéalaya.

% : (Through Proper Channe 1) /

. ‘ 5u0:i- Non-payment of Salary to-Sri Boloraa pequ,
msoecba Central Excise Range, sibsgar
for the ’ﬂOl’]th Of March/2000 in‘ connection
with relieve order dated 1/2/2000 issued
by the A>stt.ComJ.ss:Loner, Central Exci se
. Division, Jorhat against the orde £ NO.2/2000
dated 28/1/2000 passed by the Commissioner
“Zustoms \_,OTLRJ_SS.lQ’lGI.‘aL_Q NER, sh;ulong.

N  Kinély rmefer to ‘my lette r dated 3/4/2000 ad re‘ninder,‘
“dated 7/4/2000.0a the sudject cited aove.- Eh

E . In this connc.cqon on@ again- I woald like to rerund
t.o. look into the matter at the earlz.est. It is tofbe’ mentioned here
th'at I havé oee.a not alloyed to wo*k at Sibsagar Raige after
3/2/200{) Ouwcz ds to till date.

ool | - | Yours faithfully,

. o o -
. - . s /'/6?/( VJ,\ //\ L{ 2. (JUO
S
- A ( Bolora i Pecu )

Inoocct_or, Central zZxcise
Range - sibsagac.

Ar?/mg-s,cu:cg J

27



e f < o A T T
IS\ ék&\lize,t; Q;ﬂ ﬁb\/ Re MIN D;_ K~

—

PR .

C’O?’f?\“\r ol chﬁ’LQY
C,C.‘D’\.i\ C\/{ \‘__ /\vL/(OQ

%h\k gﬂ'\d Q%/Qw A O ”

C(ﬁ ¥ ()’Jr\( S < <<\M<U"\GLQ~&.

Pt

S ‘ . . ' . ‘ \ N (i 4’( ,) -~ A )N R “. | .
. - Ul _\ P chiaaed)

- - < \/s/\" .: ‘ ‘7 : B
i g

e . %\L \; < {\J R (\)()\_c S‘&'moﬁ '3'\;! t\( 56 X YL&‘ ’k—Q
- . R T '
N L Sy (9D l'O'B’C«T?\' T 1AL N’b gbccid‘?f -
) ‘ : Ceta 1 od E‘ch (”\a &z\nx%cz g«_}g&a\%@«
- R sl S

T ey epe e Comrie edCom w&k, rf.l.{
reltiove  Exldos SbedamQ 7
v-—-f BTNy Reuur S SN /J /(._/L_o [ u‘”(‘ .
C@b’.} N~ ( QQ;«AQM \k Caec H{Y( ( (::&@,(4{__

4

E'W(wn, Wl 4 Gl‘((«‘\m FYiaaS

.' (-D '(“ffaf@()(‘iﬁz- ((‘.\LJ DX klos@ ,:(\(},(Q_DQ . o

Joooe tantaed by (K

Coapror ¢ Lo C,Q £9=Y O N ¥
' . . v
Cl(j]//’\ Y QQ< —\QV\J’\ ’13' =8 Q !\l-“:@\

g j’ L.c_( ( d—- . ! .

L‘»j 9 \/k; Wb TZQ’Y)«Q;MQQLO . /A&Jﬂc/(/ T,f—,rllf {zooo/
. guY\CK (° ( - ()/OQC AR, FC‘..G’..{?\ e ( ‘ C§7L Hf\o i
AR (e
/s/uvgﬂ c;f" C,Q,:kc;we %’@“‘Q :
N a . i E\;f‘) C(‘\‘/L)\é{’d\,(n( Syl ('_‘o__ (\ C()SM
N3 Lu(ﬂ,x/‘ico kuze e T od) o ot uw&‘c
i— > C/L-'(( (“j" = @-:k: U’\/~— ’C_.Q j\‘&'—"\* RN

",__,\ "4& . ‘ . (ﬂ\"l,\\jﬁ) Q_( \’T\\'L\I’uik.\ .
\ ,’%x‘ k_,;,—.\..\‘g§,\‘,_\ft:}/ '\‘& /Kﬂ" i | | /\/ *%/ i{‘)ﬁk&fo
‘ . 7 \
) . \_(1 NV
. (Plevand Vo)
¥ e ol ?AJ( R G
; Rer o “00Gr o



P A i oadd

b eeeaw e

—r—— s Ry

~ 4 A
\-wL'-'—A\ Al deall e, ..~_'_ \,.L u.LOL\T . e U‘\J-\‘l‘h‘\l °
a . Al

P . . P I st 2 S
I A P DI FSA IS W (9 ﬁb

ST V.'__ 2‘4%7.2_@“‘)\ 3

'.".V\).') ' ' N
'. | ,
'i"r-a“ subeii n‘a‘ ST, /l»}\
Ceuir t‘J e 9 e \ ' .‘ ’
. / o
N 0-“:..3 qug:i'.‘:l ‘\lA{I’;“ 1) \ -’V/B\ [
. ) 2 '
SOUED e dwbure o8 |~1'/_|J iy »_\__,l_‘j_(,: Ldon onowondi Hat, ugu;
T Panapec. oL, ' s
I, 2w relunddn: oare Jdea bhe S/h aplication of ¢ hrﬁ >
rsroram Poga, 3 spspectoes, woniital “Baxedso, Sibs el rango as’ ﬁé'a?
usstt. Commission@r‘s

' et

"Pnis may B returned to tne
Ufific=y Sibsagar. 1 lois almeaay
L-rom Luis Lividions So tu uuestion oi
application oﬁ'tuo end Goes not arise,

._ _ ) {

‘ . ADFL I oW RAL Y _
\ ‘ CENTR L BACLSE 23 JORIAL, 4 « -

g

Cirv ctione Whieh is reor oducod be ow‘ f

wpl.lcanmm, through
heen relived on 1.8 2%?000
u ntere. un:mg his leaVe ‘

1

%

5.1¢’Las ), o
VE OFFICER, ., i

R

ad a

Anneyona- Lo B



Anwmw A

P ’ C N(, ,{LIO ' ’ . ey o ; s

o ﬂb- M«o,.f Lmﬁ;hm_ﬂ,,mﬂ, o
. @w’tﬂn} C\fU-;M

B AN

| M/ %wv@\”(ﬂ"*ﬁ

MWH‘“O 13;7 N ': :

Mcuia\m C7L gxiﬂv@q«-y

| | A ol P ﬁ"‘”‘i‘ff’%d L””Q"”“
el o-:r[s,,aggpw ety 54 &= R Q?«gfc
WQ‘W Y CCM a‘f\ﬁf‘y{'g-xgﬁﬁ% P‘”‘Y
.';' < ln...-. WL‘J { N/{—Aﬂw..v_ ‘i
‘”*“”WM" 5% e Bt cimwaj %
ifa,- U‘}Q —aa.{)@j AT :?“"(me W%M\ ,

(_ﬁ Ry
(/Nc» IRV C.S,OC7 (A FQD‘QJ‘%\J—,WN_'

/ \951 Lf \‘"ﬁ/l[p*g),, J@M [ u“im
U””A‘W ? L%’La/ f-‘f u?«\ %’L\‘ an{ 1
AR 5 O’J/k JO/ .g(@,,r f‘«j R o (

.

-

4 ' : y : B . ! o VAU
’i‘\htw ' ' ' ﬁ) QL % emj A - \v}") !‘ *

. . _ . ' Suge:inrencn : LR
T ' ' Custams & vemr i ‘:xCi“ o
~. [7\ _ . Sib say ar Ra lf'e ‘ 'J. .
' S ..




